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Certral Mrranistrative Tribunal
uaivcilijur bench ut Gv.cl ion

I-. OA ho.37/2002
2. 0 A Ko . 4 9 7/ 2 0 C) 2
3. OA No.506/2002

Oivalior, this the 30t:h da
o f 0 c t/j 1) <:> c

hon'ble Mr. Shanker F.aju. Member u]
Hon-ble Mr. Sarveshwar Jha , Manber (a)

Q.A No. 87/2002

Santosh Kumar Oharma £< Others
ppj.jca nts

-Yr-ersus.

Union of irxiia 5. Others

OA lfc> .497/2002

ManoJ Kuniar Sliornuj

-Versus-

Union of India f< Othiere

^-.±i/-5 06/2002

i^ajeev Kumar Sharra

Union of India Others
2rsuc-

■■-os |D ncient n

,j.d jr.j ivt

r-Duecnt

Al plica r.t

-F- OS LQ raent -

For the applicants '-'h . M. P ,h , i< agliuve noh. *

Pordentfi _ a,h i- -^-ua. uharawa i anc c i;, o d i'Tq u

U-'UUF. (Or.,,lA

Mr. Shanker Kaju, Menbor (j) ;

hearbn : tli.

hcheme which i>rovides r
G  ParUes in view oi ; h.

c o m pa f- s io ri a t e b'

l„r altolten-nt
-'S-iE to tl-,o kitl)

J-uibt Is acquired I--/ t'lf "< , >
'j ci ... -a) ver nil,. 1:1, ,

hin of t;,o;:a wi o;u

"ib-i P-aoa



—— in be ccnsideri-'d i-i -f-V c- ■ ■ < j,»iw lil Cne 1 lont f-ha rl . S--Ljiik. '-JCCj-jIon o.:. :; ■■, ■ :

Court inOA-801/95.- Manoj Kuror Dwivedi v. Union of l™ - - ■
ctnero dooldod on 24.7.1998. Thio ooneideration v.oulu heVn
beoin Of the representations to be oade by appiieants oleha. to.,
••■'oeks froH, the date of receipt of the cow of this order ...ot
thereafter the respondents to consider the sa.e within a p-rwo,..,
Of two tenths fro. the date of receipt of such repress nu.t ho,,
the O/isstanas disposed of accordingly. No costs.

bet a copy of this order be placed in the 0,.^. ■-■ ■c c-
G ci ch c a ,

(barveshwdr Jha} —
^bMember (a) hcinker r.ajui

i'^eriioer 'j)
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